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O R D E R 

04.09.2019   Learned counsel for the Appellant submits that the ‘Corporate 

Debtor’ had reached settlement much before the constitution of the ‘Committee 

of Creditors’.  The settlement was reached on 7th August, 2019 and bank draft 

was handed over to the ‘Operational Creditor’ and the ‘Committee of Creditors’ 

have been constituted subsequently on 19th August, 2019.  He further submits 

that the ‘Corporate Debtor’ is not in the business of construction of allotment of 

flats or shops to any allottees and, therefore, no allottees will suffer.   

 Mr. Ankit Bhardwaj, learned counsel appearing on behalf of the 

Respondent also accepts that the settlement was reached and he is allowed 3 

days’ time to file reply-affidavit. 

 Post the appeal ‘for orders’ on 9th September, 2019.  The appeal may be 

disposed of on the next date.  
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